a9 Papers laid

[Shri Shanti Bhusan]

(3) The Food Corporations
(Amendment) Ordinance, 1976
(No. 16 of 1978) promulgated
by the President an the 31st
December, 1976.

(4) The Representation uf the

People (Amendment) Ordi-

nance, 1977 (No. 1 of 1977)

promulgated by the President

on the 2nd February, 1977.

(5) The Petroleum Pipelines (Ac-
quisition of Right of User in
Land) Amendment Ordinance,
1977 (No. 2 of 1977) pronul-
gated by the President on 3rd
February, 1977.

(6) The Presidential and Vice-Pre-
sideniial Elections (Amend-
ment) Ordinance, 1977 (No. 3
of 1977) promulgated by the
President on the 3rd February,
1977.

«(7) The Disputed Elections (Prime
Minister and Speaker) Ordi-
nance, 1977 (No. 4 of 1i177)
promulgated by the President
on the 2rd February, 1477.

«(8) 'The
Territories

Government of Union
(Amendment)
Ordinance, 1977 (No. 5 of
1977) promulgated by the
President on the 7th febru-
ary, 1977,

«{9) The Delhi Administration
(Amendment) Ordinance, 1977
(No. 6 of 1977) promulgated
by the President on the 7th
February, 1877. [Placed in
Library. See Nc. LT-2/77.]

SHRI JYOTIRMOY BOSU: Sir, it
was clearly indicated in the Handbook
for Members that while the papers are
‘being laid on the Tabhle of the Hcuse,
the Members have a right to seek
further information. But unfortunate-
ly, after you left, that provision was
withdrawn. It ig a pity that that prac-
tice should continue now. Therefore,
Sir. .. . r -
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MR. SPEAKER: Now, let the papers
be laid on the Table of the House.

PROCLAMATIONS REVOKING INTERNAL AND
EXTERNAL EMERGENCIES, NOTIFICA-
TIONS UNDER DEFENCE AND INTERNAL
SeEcurRiTY oF InNDIA RuLEs, 1971, ANnD
DEFENCE AND INTERNAL SB®IURITY OF
InpIA Act, 1971, AND 5 STATEMENT,
AND PRESIDENT'S ORDER UNDER GGVLIN-
MENT OF UNION TERRITORIFS AcT, 1963.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND I ABOUR
(SHRI RAVINDRA VARMA): On
behalf of Chaudhari Charan Singh,
1 beg to lay on the Table: —

(1) A copy each of the following
Proclamationg (Hindi and English
versions) under sub-clause (b) of
clause (2) of article 352 of the Con-
stitution: —

(i) Proclamation issued by the
Vice-President acting as Presi-
ddnt on the 21st March, 1977
under sub-clause (8) of clause
(2) of article 352 of the Consti-
tution, revoking the proclamation
of Emergency issued on the 25th
June, 1975, published in Notifica-
tion No. G.S.R. 117(E) in Gazette
of India dated the 21st March,
1977. [Placed in Library, See
No. LT-3/77.]

(ii) Proclamation issued by
the Vice-President acting as
President on the 27th March, 1977
under sub-clause (a) of clause
(2) of article 352 of the (Consti-
tution, revoking the Proclama-
tion of Emergency issued on the
3rd December, 1871, published in
Notification No. G.SR. 132(E) in
Gazette of India dated the 27th
March, 1977. [Placerl in Library.
See No. LT-4/71.]

(2) A copy of the Compensation
Tribunal {(Amendment) Order,
1977 (Hindi and English ver-
sions), published in Notification
No. G.S.R. 71(E) dated the 9th
February, 1977 issued under the
Defence and Internal Security of
India Rulzs, 1971, [Placed in
Library. See Neo. LT-5/717.]
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(3) (i) A copy of the Defence
and Internal Security of India
(Amendment) Rules, 1976 (Hindi
and English wversions) published
in Notification No. G.S.R. 396(E)
dated the 11th June, 1976, under
section 35 of the Defence and In-
ternal Security of India Act, 1971.

(ii) A (Hindi and
English versions) giving reasons for
delay in laying the above Notiflca-
tion. [Placed in Library. See No.
LT-6/77.]

statement

(4) A copy of the Order of the
President dated the 5th February,
1977 issued under section 51 of the
Government of Union Territories
Act, 1963, extending the President’s
rule in Pondicherry for a further
period of ' one year commencing
from the 28th March, 1977 published
in Notification No. S. O. 149(E)
in Gazette of India dated the 9th
February, 1977, [Placed in
Library. See No. LT. 7/717]

12,20 hrs.

RE. ADJOURNMENT MOTION
DR. KARAN SINGH (Udhampur):

Mr. Speaker, Sir, I have given notice
of an adjournment motion to Jdiscuss
the undemocratic and totally unwar-
ranted dissolution of the Jammu and
Assembly. There has been
and perversion of

Kashmir
a major distortion
democracy and this should be Lrought
and discussed before the House im-
m;édiately.

MR. SPEAKER: I have received the
notice, and I will request the hon.
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Member to raise it tomorrow. 1 will
give my consideration to it today and
tomorrow we shall see if we can dis-
cuss.

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I raise a question of
propriety, if not a breach of privilege-
of the House?

SHRI JYDTIRMOY BOSU: (Diamond
Harbour): On the day of President's
Address, ow can it be raised? You
should rule it out.

MR. SPEAKER: I have received the-
notice. I have been suggesting to the
hon. Member that I will be giving my
consideration. I am very particular
that the Vote on Account must go.
through, but, tomorrow, I will give my
consideration and then give my «eci-
sion tomorrow morning. 1f there is
going to be discussion tomorrow, you
can have it some time tomorrow
evening.

WY Aigee e AT (HATEHT)
qeqer TEY (T, M CTATRZ TWT X,
A8 #1E qaOT A & AfET  F
a7 ar I fafrezz # aT zar
g | TS & T T | § Tg arT HY
FgAT A1t g fw FTar 7 F "=
TS FAAIT § SATHATFT A AT
g (Tem)

b)) e askd seme 2]

240 yd] P tagagee jaleno) (SU
et Pyl S e ton) iy
¥ R=de 90 b Glasl 5y K6l 2
ot o ¥y det —daly U Sl
bxata WS ¢ s B IS o
dit e = d LA S
st ytd e =-=lyy ypadS Ljyad-

((B92y) -2 W5 i



